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                 The applicant with the help of certain  individuals  had  been 
contacted vide a number being 03323240089 by the name San and after 
speaking with the lawyer of the applicant herein, the applicant stopped 
receiving  the  calls,  similiarly,  the  locals were also contacted for their 
compliant. The applicant  prays,  a  wrong is  a  wrong  and  the  people 
responsible should be held responsible.
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{ta gqgot Prial it
CENTRAL POLLUTION CONTROL BOARD

qafaut, a a sarg uRa inta 9aal
MINISTRYOF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

Speed Post/Email

CP-31/2/2022-IPC-V-HO-CPCB-HO

To

July 26, 2022

The Member Secretary,
All State Pollution Control Boards/ PCCs
(As Per List)

Sub: Revised Environmental Notification of Brick Kilns dated 22.02.2022 -reg.

Sir,

Ministry of Environment, Forest and Climate Change (MoEF&CC) has revised
the Environmental Standards for Brick Kilns vide Notification GSR No. 143 (E) dated
22.02.2022.

A copy of Revised Environmental Notification is attached for reference and its
implementation.

Yo ,s faithfully,

(S.K. Gupta)
Addi. Director & DH, IPC-V

Encl: as above

Copy to:

All Regional Directorates
Central Pollution Control Board
(As Per List)

: for follow up, please.

we

(S. K. Gupta)

'4fan raa' pa snfa m, fet-1 10032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

3178/Tel : 43102030, 22305792, daI{z/website : www.cpcb.nic.in
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feu: q Raa h us+a, 4aTaU, IT II, av 3, 3q-av (@) ii aria 19 +ia, 1986 #
a1.31. 844 () arr vafa far n t it 04 raga, 2021 ft zfaqaar mt.a.f. 724 ()

rt ifaa +infer fau rt
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd February, 2022

G.S.R. 143(E).In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:-

1. Short Title and commencement: ­
(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at SI. No. 74, the
following entry shall be substituted, namely: ­

"74 Brick Particulate matter in stack emission
250 mg/Nm'

Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.Sm
from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day 16m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 24 m

- Kiln capacity equal or more than 30,000 bricks per day 27 m

Notes:
1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped

Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this

notification.
2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped

Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick

kilns.
4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design

laid down by the Central Pollution Control Board for monitoring· ofemissions.

5. Particulate Matter (PM) results shall be normalized at 4% CO as below:
PM (normalized)= (PM (measured)x 4%)/ (% of CO measured in stack), no normalization in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q" (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
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6. Brick kilns should be established at a minimum distance of0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

7. Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering ofkilns in an area.

8. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

9. The ash generated in the brick kilns shall be fully utilized in-house in brick making.
10. All necessary approvals from the concerned authorities including mining department of the

concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

11. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

12. Vehicles shall be covered during transportation ofrawmaterial/bricks".
[F. No. Q-15017/35/2007-CPW]

NARESH PAL GANGAWAR, Addi. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub­
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R. 724(E), dated the 04" October, 2021.

Uploaded by Dte. of Printing at Government oflndia Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-1 10054., AOK KUMAR 5577
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GUIDELINES ON BRICK MANUFACTURING UNIT 
 

INTRODUCTION: 

Brick is one of the primary building materials known to the mankind. The process 
of manufacturing of brick also has not undergone much change over centuries across 
the world. The bricks are significant basic material for all spheres of building activities 
and constitute about 15% of the total building material cost. In Assam burnt clay bricks 
are mainly used as material for construction since it produces a superior and 
comfortable physical living environment than other materials. Despite the initiation of 
other type building and walling materials such as earth block, concrete block, stone 
concrete, stone block, fly ash brick etc. Burnt clay bricks still occupy the dominant 
position is Assam and else where mainly due to economic as well as its environmental 
friendly reasons. 

The consumption or demand of burnt clay bricks in Assam is around 2,500 million 
pieces which is going to be around 4000-5000 million piece in 2013-15 period. There is 
a vast gap between supply and demand of these clay bricks in Assam. Therefore there 
is urgent need for another 300-500 bricks kilns in Assam to meet the demand and 
supply gap. The traditional brick making process is used still used in Assam and rest of 
India. The following steps are involved in the clay brick manufacturing: 

1. 

i) Material 
procurement 

: In Assam the basic raw material is Alluvial clay with 
requisite plastic properties. The requirement for 1000 clay 
bricks is as follows: 

 Clay  : 4 tones 
 Silt   : 0-0.4 tones 
 Coal  : 0.2 tones 
 Water  : 3-4 Kl 

 ii) Tempering : The clay is mixed with water to get right consisting either 
manually or with pug mills. 

 iii) Moulding : The tempered clay is then rolled in sand and shaped into 
mould. The sand prevents the clay from sticking to mould. 

 iv) Drying : Sun drying in open air is carried for 10 days or so. 

 v) Firing : The sun dried bricks are arranged in the kiln and 
insulation is done by mud pack. The firing is done through 
the fire hole and the kiln is kept in sealed condition to 
keep the heat inside for about a week. 

 vi) Sorting : The sorting is done on basis of colouration which is an 
indication of level of burning. 
 

2. 

 

THE ENVIRONMENTAL ISSUES ASSOCIATED WITH BRICK 
MANUFACTURING: 
 

The Central Pollution Control Board, Delhi (CPCB) has already recognized the 
brick production industry a highly resource and energy intensive as well as polluting 
industry which is mostly due to obsolete traditional production technologies employed in 
India. 

 While the cluster of brick kilns are source of local air pollution affecting local 
population agriculture and vegetation. At global level they also contribute to climate 
change. 
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 The traditional brick manufacturing needs considerable land area and top soil. The 
land area near the kiln is subjected to high temperature making it unfit for uses in 
agricultural activities after being abandoned. The brick manufacturing uses thousand of 
tones of coal and biomass fuel (The energy use is 30-35 % of production cost). 

 The possible pollutants from brick kilns are: 

1. Carbon dioxide (CO2). 

2. Carbon monoxide (CO). 

3. Sulpher dioxide (SO2). 

4. Nitrogen Oxides (NOx). 

5. Suspended Particulate Matter (SPM). 
 

Along with these there is a problem of high volume of bottom ash as residue. 

The other possible environmental threat may be disturbance of flow path of 
natural stream, nullah, river due to establishment of the brick kiln in the vicinity in the 
path leading to obstruction in down stream as well as for distribution on flow of water 
during rainy season.  

In consideration of various environmental concern relating to the brick kilns the 
following guidelines are issued to reduce the pollution from the brick kilns at minimum 
possible level to avoid adverse affects on the health of plants, animal and human life.  

 

3. 

 

COMPETENT AUTHORITY: 

Any project proponent who intends to establish a brick kiln must seek prior 
Consent to Establish (CTE) under Air (Prevention & Control of Pollution) Act, 1981 
before taking any step for establishing the brick Kiln. Like wise, he must seek Consent 
to Operate (CTO) before commissioning the plant. Application format for Consent to 
Establish may be downloaded from Board’s website (www.pcbassam.org/consent.htm) 
or may be obtained from Regional Offices of the Board and its Head Quarter. The 
proponents must submit duly filled (in duplicate) in application forms alongwith 
prescribed fee to the concerned Regional Office of the Board. 

 

4. LOCATION OF LAND: 

A brick Kiln unit can be established on a land owned by the promoter (or on such 
land taken on lease or agreement for at least 10 years) by the promoter provided that: 

 

4.1 Brick kiln shall be established at least 300 m away from residential area having a 
minimum population of 100-150 people or 20 houses including both 
kachcha/thatched and pucca houses, 500 meters from a residential area having a 
population more than 150 or more than 20 houses including both 
kachcha/thatched and pucca houses. However the distance from notified municipal 
area/town committee shall be not less than 1.0 Km. 

4.2 The aerial distance of brick kilns shall be at least 500 mtrs. from the areas like 
registered hospital, school, public building, religious place or a place where 
flammable substances are stored. Brick kilns shall not be allowed within a radius of 
1.0 km in notified sensitive areas like Zoo, wild life sanctuary, historic monuments*, 
museum etc. The distance to be verified by an officer not below the rank of Forest 
Range Officer/Revenue Circle Officer or the Board official not below the rank of 
Asstt. Executive Engineer in the format enclosed as Annexure-I. 
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4.3 Brick kilns shall not be constructed within 200 m (aerial distance) from the sides of 
railway tracks. 

4.4 The clay collection/excavation area for the brick kiln shall not be an area falling 
within the restriction limits prescribed under Rule 7 of Assam Minor Mineral 
concession Rules, 2013 reproduced below: 

 “1. No mining lease/ contract/ permit shall be granted in respect of any land within 
a distance of : 

i) Fifty meters from the outer periphery of the defined limits of any village 
habitation, National Highway, State Highway and other roads where such 
excavation does not require use of explosives; 

ii) Two hundred fifty meters from the outer periphery of the defined limits of 
any village habitation, National Highway, State Highway and other roads 
where use of explosives is required; 

iii) Five hundred meters from major structures like R.C.C. Bridges Guide bund 
etc.; 

Provided that the Government may relax the above distance parameters, 
wherever required in the interest of workings, mineral conservation or for any 
unforeseen reasons subject to such conditions as may be imposed under the 
said relaxation.  

2. No mining lease/ contract/ permit or other mineral concession shall be granted 
in respect of any such minor mineral or in respect of any specific or general 
area which the Government may notify.” 

4.5 The distance between two brick kilns shall not be less than 500 m to avoid 
clustering of brick kilns in an area if a new brick kiln is being installed.  

4.6 Brick kiln should be constructed at least 500 meters away from path of any natural 
water flow as well as from River bank water front of beels, lakes etc. More over no 
top soil from these areas (within the vicinity of 500 meters) be extracted for making 
the green bricks (kutcha bricks) which are necessary for ensuing stability of river 
bank.  

Note: The distance criteria mentioned under Para 4.1 to 4.6 shall not be applicable for 
existing brick kilns which have been established with valid Consent of the Board 
prior to the date of issue of these guidelines  

4.7 No brick kilns shall be allowed within the co-ordinates of “No Development Zone” 
around the Numaligarh Refinery without the consent of MoEF. The renewal of 
“Consent to Operate” in respect of existing units for their operation at present 
location would depend upon the final outcome of case pending with NGT and 
decision of MoEF. 

4.8 The brick kiln situated outside the co-ordinates of “No Development Zone” around 
the Numaligarh Refinery shall be allowed to function subject to the compliance of 
the Guidelines for operation of such units as prescribed by the Ministry of 
Environment & Forests, Govt. of India; Central Pollution Control Board, Delhi and 
Pollution Control Board, Assam. 

4.9 After scrutinizing the application of the proponent of brick unit, the Regional Office 
of the Board shall arrange for Public Hearing in the concerned Gram Panchayat for 
assessing the acceptability of industry by local people. 
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5. LOCATION OF PLANT & MACHINARY: 

The minimum area of land for establishing a brick kiln unit should be such that 
after establishing plant and machinery and leaving sufficient space for material stock 
and movement of vehicles, enough space is available all around for planting at least 
two rows of trees, shrubs or bamboo along the periphery.  

 

6. STANDARDS TO BE ACHIEVED: 

Stack height to be provided with different type of brick kilns and emission 
standards have been notified by Ministry of Environment & Forests (MoEF), Govt. of 
India under Schedule I at Sl. No. 74 of Environment (Protection) Rules, 1986 (as 
amended time to time) vide G.S.R. 543 (E) dated 22.07.2009 (Annexure-2). 

There are other activities in brick manufacturing process like mining / quarrying of 
clay, handling & transportation of raw material / bricks which contribute to ambient air 
pollution. MoEF has also Notified National Ambient Air Quality Standards dated          
16th November, 2009 (Annexure-3). 

These standards are mandatory to be achieved by the Brick Kiln units. 

 

7. POLLUTION CONTROL MEASURES REQUIRED: 

Following measures must be taken by brick kiln owners for abatement of pollution: 

i. Approach road within the premises of brick kiln area should be pucca/ stabilized 
with brick bats etc. 

ii. They should use crushed coal for better burning efficiency. 

iii. Bricks should be laid in such a staggered manner for baking to entrap maximum 
particulate matter at the source itself. 

iv. They should use a properly designed gravity chamber. 

v. Permanent stack should be provided at the brick kiln and height of chimney / 
stack should be at least 30 meters. No moving chimney shall be allowed. 

vi. Water sprayers shall be installed and operated at strategic locations. 

vii. The approach road to site of brick kiln (including the storage site if it is at different 
place) from the nearest public road for the transportation of raw material/final 
products must be paved or hard surfaced. 

viii. Active haul roads inside the works should be adequately wetted with water 
(preferably recycled and treated waste water). 

ix. Exhausts of trucks for transportation of materials within the site should be directed 
upward. 

x. Wheel cleaning facilities should be provided, for delivery trucks leaving the works, 
for the removal of mud. 

 

8. OPERATION AND MAINTENANCE: 

i. Water storage facility (minimum 3000 liters) must be provided at the brick kiln site. 

ii. A high standard of housekeeping should be maintained. 

iii. Malfunctioning or breakdown of any equipment / machinery leading to abnormal 
emissions should be dealt with promptly. 
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9. GENERAL CONDITIONS: 

i. A Sign Board showing the name, address and capacity of the brick kiln as well as 
validity of the consents should be displayed at the entrance of the site. 

ii. Brick kiln industry must have valid source for raw material either in self ownership 
or with proper legal arrangement. An affidavit to this effect shall be submitted by 
the Project proponent. Clay mining area should be reclaimed after utilization. 

iii. The application for consent and reply to notices etc. must be furnished by owner 
(including lawfully empowered attorney for such purpose) of the unit. Where the 
owner of the brick kiln is a Juristic person (Company, Firm, Association etc.), the 
applications must be filed/information must be furnished under the seal and 
signature of a person authorized for such purpose and the document confirming 
the authorization must be attached. 

iv. Local agro industrial wastes residue shall be encouraged for use as internal fuel 
to replace coal in a phased manner. 

v. The use of local agricultural wastes residues as a substitute to coal fire shall be 
encouraged and non-hazardous industrial waste such as stone dust, rice husk 
ash, red mud etc. shall be encouraged to be mixed with top soil. 

vi. Fly ash shall be used in brick molding  in  compliance of the notification (as 
amended) issued under the provision of Environment (Protection) Act, 1986 to 
manufacture soil – fly ash brick. 

vii. Spent organic solvent, oily residue, pet coke, filter press cake (hazardous waste) 
etc.  and other  wastes  such  as plastic, rubber, lather etc. shall not be allowed as 
fuel in brick kiln. 

viii. Lighting arrestor as per the PWD norms or any other standard design shall be 
installed for brick kiln to avoid the damage to stacks/chimney caused due to 
lighting attack. 

ix. In Brick Kiln besides the above Good House Keeping practices including disposal 
of coal ash, provision of double wall around the kiln, proper layout, Brick lining of 
passage, use of properly graded coal, proper firing practices, protection from 
noise pollution and other measures should be followed by all Brick Kiln Owners. 

x. The above sitting criteria will be applicable to all Bulls Trench Kilns irrespective of 
their brick production capacity.  

 

10. ENVIRONMENTAL CARE: GREEN BELT DEVELOPMENT: 

For conserving environment from adverse effect of emissions, the industry must ensure 
that: 

i. Minimum 33% of the land on which industry is established or proposed to be 
established is covered by plantation.  

ii. Multi layer and multi storey green belt of 10 m width or two rows of bamboo shall 
be developed along the periphery of brick kiln leaving two 10 m wide gaps in the 
boundary for entry and exit of material and vehicles. A wall of 3 m height shall be 
constructed on the sides where land is not available for green belt development to 
prevent fugitive dust emission. For installation of brick kiln with green belt 
development, the minimum area required is 5 bighas. 
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11. PROCEDURE TO APPLY FOR CONSENT TO ESTABLISH: 

The prescribed application form for Consent to Establish can be downloaded 
from Board’s Website (www.pcbassam.org). 

The application for Consent to Establish before establishing a new brick kiln unit 
or expansion of an existing unit must be submitted in the prescribed form along with 
following documents failing which additional consent fees will be payable as per 
provisions of the Rules: 

 

i. Requisite Consent fee as prescribed by Govt. of Assam, Notification as amended 
from time to time (Annexue-4). 

ii. Declaration on Rs. 10/- non judicial stamp paper duly attested by notary public as 
per Annexure-5. 

iii. Details of valid source of raw material in accordance with Rule 26 of Assam Minor 
Mineral Concession Rules, 2013 (Annexure-6). 

iv. Certificate regarding distances issued by Revenue Circle Officer/Forest Range 
officer/PCB Official as per Annexure-7. 

v. Project report of proposed plant including all costs duly attested by Chartered 
Accountant. 

vi. Details of various of air pollution and proposal for pollution control measures. 

vii. Ownership documents for land/lease deed. 

viii. Land conversion letter / land allotment letter for brick kiln issued by the Competent 
Authority not below the level of Circle Revenue Officer as per format enclosed as 
Annexure-8. 

ix. Layout plan showing the location of plant and machinery and the green belt giving 
to the scale dimensions and also specifying the width of green belt. 

x. Location plan of proposed site showing distance from road and nearest village. 

xi. Copy of partnership deed / MOU & Article of Association as the case may be. 

xii. Document confirming the authorization of signatory of the application form and 
enclosures. 

 

On receipt of the duly completed application the Regional Office of Board shall 
conduct Public Hearing in local Gaon Panchayat as per procedure detailed in PCBA 
letter No. G-698/10-11/97 dtd. 20-12-2012 and send the application to the Board Head 
Quarter along with record of Public Hearing – The Board’s letter dated 20.12.2012 is 
appended as Annexure-9. 

 
12. PROCEDURE TO APPLY FOR FIRST CONSENT TO OPERATE: 

The application for Consent to Operate must be filed after establishing the unit 
and at least four months before the date of expiry of period of Consent to Establish.  

The prescribed application form for Consent to Operate can be downloaded 
from Board’s website. 

The application form for Consent to Operate must be submitted along with 
following documents: 

i. Requisite consent fee as per the Department of Environment, Govt. of Assam, 
Gazette Notification No. ENG.26/2003/14 dated 12.11.2003 as amended from time 
to time. 

30 90



7 of 8 

ii. Declaration on Rs. 10/- non judicial stamp paper as per format at Annexure-5. 

iii. Investment certificate issued by Chartered Accountant as per format at Annexure-7. 

iv. Report of compliance of all the conditions of consent to establish point to point. 

v. Status of implementation of the action plan for green belt development, i.e., the 
number of plants planted, area covered by plantation, area yet to be covered by 
plantation etc. alongwith photographs of plantation as an evidence for record. 

vi. Document confirming the authorization of signatory of the application form and 
enclosures. 

vii. Copy of documents required with consent to establish as per Para 11, if not 
submitted earlier. 

viii. Copy of Reports for excavation of brick required to be obtained from Forest 
Department in accordance with Rule 26 of Assam Minor Mineral Concession Rules, 
2013 Form DIM 1 & PIM 2. 

 

PROCEDURE TO APPLY FOR RENEWAL OF SUBSEQUENT ANNUAL CONSENT TO 
OPERATE: 

The application for renewal of Consent to Operate must be filed at least four 
months the date of expiry of period of Consent to Operate. 

The application for renewal of Consent to Operate must be preferred in prescribed 
form along with following documents: 

13. 

13.1 Requisite Declaration on Rs. 10/- non judicial stamp paper as per format at 
Annexure-5. 

 
13.2 Investment certificate issued by Chartered Accountant as per format at 

Annexure-10. 

 
13.3 Report of compliance of conditions of previous year’s Consent to Operate point 

to point. 

 
13.4 Status of implementation of the action plan for green belt development i.e. the 

number of plants planted, number of plants surviving, area already covered by 
plantation etc. alongwith photograph of plantation. 

 
13.5 Copy of periodical reports submitted. 

 
13.6 Document confirming the Authorization of signatory of the application form and 

enclosures. 

 
13.7 Status of payment of Water Cess, as applicable. 

 

14. 

 

PERIODICAL REPORTS REQUIRED TO BE SUBMITTED TO THE STATE BOARD: 

Following periodical reports must be submitted to the Board. Failure to submit these 
reports shall be treated as non compliance for the purpose of future consents. 
 

a) Annual compliance report of Consent conditions to the Competent Authority. 

b) Annual stack emission and Ambient Air Quality Monitoring Report to the 
Competent Authority. 

c) Annual Environment Statement in the prescribed format as under Environment 
(Protection) Act 1986(Annexure-11) to the Competent Authority. 

d) Annual production and dispatch details of bricks. 
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The Assam Brick Kilns Establishment and Regulation Rules, 2013 

 

In exercise of Powers conferred under Section 54, Sub-section 2, clause (j) of the Air 
(Prevention & Control of Pollution) Act, 1981, the Government of Assam makes following rules 
to discharge its functions prescribed under clause (j), Sub-section 1 of Section 17 of the said 
act. 

1. i) These rules may be called “The Assam brick Kilns Establishment and Regulation 
Rules, 2013”. 

 ii) They shall come into force with effect from the date of their publication in the 
Gazette. 

2. Location: 

A brick kiln unit can be established on a land owned by the promoter, or on such 
land taken on lease or agreement for atleast 10 years by the promoter provided that the 
following distance criteria is met. 

 i) Brick kiln shall be established atleast 300 meters away from residential area having 
a minimum population of 100-150 people or 20 houses including both 
kachcha/thatched and pucca houses, 500 meters from a residential area having a 
population more than 150 or more than 20 houses including both kachcha/thatched 
and pucca houses. However, the distance from notified municipal area/town 
committee shall be not less than 1.0 Km. 

 ii) The aerial distance of brick kilns shall be atleast 500 meters from the areas like 
registered hospital, school, public building, religious place or a place where 
flammable substances are stored. Brick kilns shall not be allowed within a radius of 
1.0 Km in notified sensitive areas like zoo, wild life sanctuary, historic monuments, 
museum etc. The distance to be verified by an Officer not below the rank of Forest 
Range Officer/Revenue Circle Officer or the Board Official not below the rank of 
Assistant Executive Engineer. 

 iii) Brick kilns shall not be constructed within 200 meters (aerial distance) from the sides 
of railway tracks. 

 iv) The distance between two brick kilns shall not be less than 500 meters to avoid 
clustering of brick kilns in an area if a new brick kiln is being installed. 

 v) Brick kilns should be constructed atleast 500 meters away from the path of any 
natural water flow as well as from river bank, water front of beels, lakes etc. More 
over no top soil from these areas within the vicinity of 500 meters, be extracted for 
making the green bricks (kutcha bricks), as the top soil is necessary for ensuing 
stability of river bank. 

NOTE: (i) The distance criteria mentioned under para 2(i) to 2 (v) shall not be applicable 
for existing brick kilns which have been established with valid Consent of the 
Board prior to the date of issue of these Rules. 

(ii) All distances in the above rules are from the stack of the brick kiln considering 
stack as the central point of the kiln. 

 vi) No brick kilns shall be allowed within the co-ordinates of “No Development Zone” 
around the Numaligarh Refinery without the Consent of MoEF. The renewal of 
“Consent to Operate” in respect of existing units for their operation at present 
location would depend upon the final outcome of case pending with National Green 
Tribunal and decision of MoEF. 
 

Contd….p/2 
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3. Restrictions on setting up of Brick Kilns: 

(i) The brick kiln shall be allowed only on such land which is certified as Non Agricultural 
Land by the concerned Circle Officer of Revenue Departments of the Government. 

(ii) For establishment of a new brick kiln, public hearing shall be conducted in the 
concerned Gaon Panchayat for assessing the acceptability of the unit by local people 
and without “No Objection” from Gaon Panchayat no new brick kiln shall be allowed. 

(iii) The clay collection/excavation area for the brick kiln shall not be an area falling within 
the restriction limits prescribed under Rule 7 of Assam Minor Mineral Concession 
Rules, 2013. The brick industry must have valid source for raw materials supply. An 
affidavit to this effect shall be submitted by the project proponent. 

4. Operation of Brick Kilns: 

(i) The brick kiln shall be allowed to function subject to the compliance of the guidelines 
for operation of such units as prescribed by the Ministry of Environment & Forests, 
Government of India; Central Pollution Control Board, Delhi and Pollution Control 
Board, Assam as issued from time to time provided that valid Consent for 
establishment and operation has been obtained from Pollution Control Board, Assam 
under Air (Prevention & Control of Pollution) Act, 1981. 

(ii) Stack height of brick kiln and Emission Standard shall be as per notification of 
Ministry of Environment & Forests, Government of India under Schedule-I at Sl. No. 
74 of Environment (Protection) Rules, 1986 vide G.S.R.543(E) dtd. 22.07.2009 (as 
amended from time to time). The ambient air quality shall conform to the National 

Ambient Air Quality Standards notified by Ministry of Environment & Forests vide No. 
G.S.R. 826(E) dtd. 16.11.2009 or as amended from time to time. The brick unit shall 
install permanent stack and the height of the stack must be atleast 30 meters. Brick 
Kilns with moving chimney shall not be allowed. 

(iii) The brick kiln shall be provided with port hole, platform, ladder etc. for purpose of 
monitoring and sampling. The port hole shall be made at a height of 2/3rd of the total 
height of the stack 

(iv) The emission sample shall be collected when the brick kiln is fully fired and in 
operation. 

5. Other Requirements: 

(i) Green belt development shall be done all along the periphery of the brick field with 
local trees and bamboo etc. 

(ii) The brick unit shall use crushed coal for better burning efficiency. 

(iii) The brick unit shall install and operate adequate pollution control measures such as 
gravity chamber, water sprayers etc. at strategic locations. 

(iv) The brick unit shall use local agricultural wastes residues as a substitute to coal.  

(v) Fly ash shall be used in brick moulding in compliance of the notification (as amended) 
issued under the provision of Environment (Protection) Act, 1986 to manufacture soil-
fly ash bricks. The non-hazardous industrial wastes such as stone dust, rice husk, 
ash, red mud etc. should be encouraged for mixing with soil in brick moulding. 

(vi) In the event of closing down of the brick field, the site shall be completely reclaimed 
before abandoning. 

6. Application: 

The Pollution Control Board, Assam shall issue detailed guidelines for application of 
these Rules. 

***** 
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